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Sri UBMohapatra, Ld. Sr. Standing Counsel. 

fr  the U mon of India and Sri  

Advocate for the State of Onissa are presc 

2. 	This O.A. was filed with a prayer to direct 

Respondent o.i to dispose of menion.ai at Arnexure-A!4 at 

the earh.est. The apph cant as an rnteriLm re1ef has prayed to 

direct Respondent No.2 riOt to take any view or act upon on 

the adverse remarks (for the period 2000-20(31 part) tiI 

dis 	of the o the 0 J A. 

3 	\Vluie ad.mittng the matter, notice was isstwd 

to the Respondents on 22.032010. 

4. 	Today when the matter came up., by producing 

a copy of ietter of Govt. of Orssa, Sn K.U.K.anungo, Ld. 

Counsel hr the applicant submitted that memonal 



= Cl. Tht apphcari.t ha also been informed 

5. 	In view of the above, nothing firther remains to 

be adjudicated by this TnbunaL Accord gly, thc ).A. is 

disposed of as u1tructuous. 
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